
CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

O.A.No, 13/2006 

Wednesday, this the 7th  day of June, 2006. 

CORAM: 
HON'BLE Mr.K.B.S.RAJAN,JUDICIAL MEMBER 

K.S.Soman 
Clerk Grade H, Press Information Bureau 
Building No.38/619, Tripthi Lane 
Ernakulam South, Kochi - 16 	 : 	Applicant 

(By Advocate Mr. Sajan Mannali) 

Versus 

Additional Principal Information Officer 
Press Information Bureau, Government of Inda 
Building No.26, Sasthri Bhawan, Haddows RQad 
Chennal —600006. 

The Deputy Principal Information Officer 
Press Information Bureau, Government of India 
Building No.26, Sasthri Bhawan, Haddows Road 
Chennai-600 006. 

Assistant Information Officer (Admn) 
Press Information Bureau 
Building No.26, Sasthri Bhawan, Haddows Road 
Chennai - 600 006. 

Susamma Abraham 
Clerk, Press Information Bureau, 
Building No.38/619, Tripthi Lane 
Emakulam South, Kochi - 16 

Information Officer 
Press Information Bureau 
Building No.38/619, Tripthi Lane 
Emakulam South, Kochi - 16 	: 	Respondents 

(By Advocate Mr.TPM Ibrahim Khan, SCGSC) 

The application having been heard on 07.06.2006, the 
Tribunal on the same day delivered the following: 

ORDER 

HON'BLE Mr.K.B.S.RAJAN, JUDICIAL MEMBER 

It has been stated at the bar that in view of the subsequent 

development Port Blair has been brought within the Eastern Region 
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and as such, in all expectation, the applicant may haveto be shifted to 
the Southern Region. Annexure A-i I is the representation filed by the 

applicant which has not been disposed of. It has also been stated that 

the post from where the applicant has been shifted still remains 

vacant. 

In view of the above, this case may be dispsed of finally 

with a direction to the respondents to consider the representation at 

Annexure A-I I 	alongwith the grounds raised in this Original 

Application and decide the said representation. The representation 

may be disposed of as stated above within a period of One month from 

the date of communication of this order. 	In the event of the 

respondents allowing the request of the applicant, the period of 

absence may be regularised in accordance with law. If for any reason, 

the request of the applicant is not acceded to, the same shall be 

informed to the applicant by a reasoned and speaking orer. Needless, 

to mention that in that event, the applicant shall have liberty to move 

the matter in this Court. 

The Original Application is disposed of as above. No order 

as to costs. 

Dated, the r June, 2006. 

K.B.S.RAJAN 
JUDICIAL MEMBER 

vs 

A 


